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- Affidavit iv be Fuirnished by the caniiidate alongwith Numination Paper
He:l'nrt the Retvrning Officer

For election tok
From..2)4 Axwel venernenssssaCOnStitUenCY(Name of fie Uonstitie. i)

Emhﬂm ﬂ':'g;k sentdaugh: ariwife of,. J'HTA!’#‘ S 'ﬁg'l'l

Apsil, 5 5. Jyears, resident of mmﬂbj’.ﬁ. Tk’ mcnﬁm full

e, Aeniely

Election, do hereby solemnly affirm and staie on oath as under:-

[ strike out whichever is nat applucam:;
{1y 1am a candidate set up by
Independent candidate.

(1) Details of PAN and status of filing of Income tax return @

me of the Houses % B hab

?ﬂﬁtﬂ] address), o vambidale a1 el ubeiwe

ha, P0- c‘mﬁ'rﬁnr P S Daudnage

gt Prrangabad

bﬁ—m:u of the political party ) / am contesting as 4

"SI No. [ Names Permanent The financial year for | Total income =
Account Mumber | which the last shown [n Income:
(PANY Income-tax retern has | Tax Return ( in
; ~ e bean filed Rupees) =2
1, Self
: 20P3 900!
2 s N3 L
| % bt Ni)
4. | Dependent 2 | N
5 Dependl:qtl

(3} The following case{s) is/ are pending against me in which cogoizance has been taken by the court:-

ST | Offence Description
MNa. il
{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :
{b) | Name of the court, Case No. and Date of order N
taking cognizance - : l Y 3.
{e) | Detils of Appeal (s) / Application(s) for revision
L (if any) filed against the ebove arden(s)

4, Coses in which I have been convicted by a court of luw(other lhun referred (o in Form 26):

NN

I [a': The details of cases, Sections of the |
| Act and description of the offence for |
| which eonvicted :
{h] | Name of the Court(s). Case Na. and S5

Dre(s) of onder(s) .




{

55 Tha | §ive heietn below Uhe details o i aavets (movable and i movable otc.) of myseli,

e

] !_[_N;ﬁ'i_shm: 'tjm_pan.;. -

iy ipouse and all dependents:

A Details of movable assets :

Nite:

|. Assets in joint name indicaling the extent of joint ownership will alse have to be given
2. Tn case of depositInvestment, the details including Serial Number, Amount, Date of Deposil, the Schene,
Narne of Bank/ Instilution and Branch are to be given
3. Value of Bonds/Share/Debentures as per the eurrent market valee in Stock Exchange in respect ¥ listed
companies and as per books in case of non- listed companies should be given.
4. Dependent’, here means 1 person, substantially dependent on the income of the candidate,
5. Details including amount is 1o be given separately in respect of sach investment)

S. | Description -

No.

Sell

Spouse

Dependent-1

Dependent-2

Dependent-3

iy

Cash in hand

10,000/= +—Ntt

AT

Nyl

N

{ii)

Details of Deposits in Bank
accourts (FDRs, Term Deposits
and all other types of Deposits
including saving aceounts),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and -
Cooperative societies and the
amount in each such deposit

3 ke

3 "-I'BﬂTIBH.J

Savimg
ﬂﬂ'l_"c‘lﬂ"

Bank

Arusal
=]

Me3o92708

7553

1083944
A’J‘iﬂ

Nl

SBldaud
Meagtines [
a3eL3

1169

R

)

(i)

Details of investrent in Bonds,
Debentures/shares and units in
compeanies/Mutual Funds and
others and the amount.

M\

Ny

Ni|

{iv)

Detalls of investment in NSS,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the

Ny

N

Ni|

amount

Personal loans/advance given to
any person or entity including
firm, Company, Trust ete. and
other receivables from deblors
and the amount,

Nil

Ny

Nﬁ 1

Motor Vehicles/Aitcrafls/
Yachts/Ships (details of Make,
Registration No. ete, Year of
Purchase and amount )

Ni

N

Ny

Jenwelry, bullion and valuable
thing (give details of weight and
J value)

Ni |

Ny

Ni




. . J i
'{,.:7.;1'“;-,"3 other assets such.:s valus of

N

- -J Zlaims/interest = _Ml ‘I. _i ﬁkﬁ "‘- i N" !'- 1 ET_.T J _]
i EVNEE W AT

(Mere 1L ma in joint ownership indicating the cxtent of joint ownership will also have to be indical. 0

2 . Each land or building or apartment should be mentioned separmiely in this format) ~

FoRL
Lo b il
R

-Wﬁpﬂ_._:n R Self Spouse Dependent-1 | Dependent-2 | Dependent-3

Bt e U TR T R
Area [Tatal measurement In : & i
:::w hm:& Anr3 30 d Nt NI N Nt
- inherited property
sty N w4 | Ny AL L NY WY
Date of purchase in case of self \ ' \
Eﬂ;‘:my r .| NA | ) Hl‘r_ MY | N
L NI | ML NUL NI | e
Any Investment on d

3 ey NI NG MU TN [
Approximate Current :

2 B £ (O 3
mﬂmﬂ:bmc:} ' Ni| MY NG NV | Nil
Area (Total measurement in '

L - ALLI 6 1 L O A Y M A (T I R )

| vesarno) propes Nil Nl Ny d Mol N1
Date of purchase in case of self : .

Cost of Land (in case of d -
Py o o i N NGy L NTY [ N N
Any Investment. on the land by .. .

uibobos a0 A | N L N N M

: o g N NG N1l Ny N

(i) E
oot N NEL NG NG| M
o1 N[N NG L NN



¢

TV ‘wiher inheriied proporiy
L {r-er o NQ)

Ay

N |

D of purchase in case of sef
| &"vired propens,

C st of property (In case of
fm rehase) at the time of
| prchase

N

J\ -

As

Vi l

Auy Investment an the
panperty by way of
development, construction etc,

|

g

74

)

Approximale Current market
value

BOOO0E
Lapek

Residential Buildings (including
aptments,) :
-Location(s)

- Survey number(s)

N

N

"H.llu"r.n,‘\“i n

friztl

YA

1y

Ases (Total measuremeant m
54 fi.)

Ay

Yi

Ui

Built up Area (Total
measurement in sq, #.)

b1

%

i

Whether inherited proparty
{Yes or NOY

n

"

]

Dnte of purchase in case of self
| Acquired property

)

bl

Cost of property (in case of
purchase) st the tims of
puchass

3

)

Any Investment on the land by
wiy of development,
construction ete.

/]

b

)

))

Approximate Current market

vialue

Others (such as interest in
property)

.

i

Wi

)]

Ui

U]

i

(vi)

(6)

[5.
Ma.

Total of Current Market
Value of (i) to (v} ahave

1

L

)

]

I give herein below the details

of liabilities/ dues to public financial institutions and government :-

(Note: Please give separate deiails of name of Bank , institution, entity or individual and amount for each item)

Deseription

Bell

Spouse(s)

Dependent-1

Dependént-2

Dependent-3 |

®

Loan or dues to Bank/Financial
Institutionds) :

MName of Bank or FI

Amount outstanding

| Mature of loan

NA

N A

Na

N

A

Loan or dues to any
individuals/ Entity other than
mentioned in (1) above.
Name(s)

Amount cutstanding

Nature of loan

A A

NA-

N

N A

N#&




[T A3y ather tiability * —— —
Nh | NR | NE
 Grand total of lisbilities : MM —
(i) | Govergment Dues: f Ls
Dues to departments dealing f _
with govemment J S i) o S
|
|

_Becoiamadation

Duesto departments dealing
with supply of water

Dues to departments dealing il o
with supply of electricity

Dues to departments dealing
with supply of :
telephones/mobiles il t
Dues to departments dealing
with government transpart
(meluding aircrafts and
| belieapters)

[ncome Tax Dues

Wealth Tax Duss

Service Tax Dues

Municipal /Property Tax Dues
’7 Sales Tax Dues

l Any other dues

—
—
o e —
—_—
—

—
—
—

—

Grand total of ull Govt dues

| ! IUH X
]r"}HE }'I i

=L — —

(7) Details of profession or occupation:

e Self. f.u.lhk-hm-?ﬂmu
b. Spouse ............

(8) My HHI"-'I‘“D.I!II] qualification is as under: 1 qG?
I{Gtm dmnh I:&?m Scﬁ-o":ﬁ EmversN ucmnn wi_th full form of the certificate/ diploma/ degres course)
(Name of the School /College/ Umueraity and the year in which the course was completed. )

(9% ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

T. [ Name of the candidate Sh/Smt./Kum. ﬂd‘t'f‘?qu‘iﬁﬂh
2| Full postal address NI 1) Mahanedbuh T2l Hiclhaubisha , ® o- Sivshat; Daudpayan.

3.| Number and Name of the constituency and

- Lies 214 Aval B
3. | Name of the Political hich sel up the "
sandiius (otherwise \Em'md:pundeﬁ*} Rashtviva Tanla Ja)

4.| (a) Number of cases in which conviction order . l
passed {other than those referred to in Form 26) N




{<; TL.-ulIn numbr.r ul Ps.ndm,g! cBies whm the | i il oo I
Lr et (s have taken cognizare - N__' !\ ' ,t
I-ﬂ1 Paidar A - = T T Ve For which bzt T T ure] frasivie el b |
i | Income Tax Return filed | |
|| (a) Candidate A;EFS. "lﬂork — = |
i | (b Spouse: " = e — oy
|| (<) Dependents H} 1 L o=
| 6. - Details of Assets and Lisbilities in ruj ruplu |

Description | Beif [ Spouse | Dependent-I| Dependent-il | Dependent-il| B
Al Moveable _lhmi-l
S Asset (Total value) i vl yan . i A8 —— -3 |
i B, Tmmovahle & ; G = e T (A ]
i B2 Ay e e
Assel Tedye =
() | Purchase Price and .heu;[ iy
Development Cost of I
Immaovable Property . —_— "y —
(Total Value) N+ ’
[ii} | Approximate Current
Market Price of 48000/ 1 = = e
Asse: (Total Value) M+ 86 000 g0/
7 Liahilities i el
(I} Government
dues (Total) — = -— — —
{ii} Loans from Bank,
Financial Institutions and ~—— = _— e =
| others (Total) =
E. | Highest educational qualification:
F (Madaie WS, hadnosy in1%e wsE R P
(Give details of School / Universily education with full formof the certificate/ diplams/ degree |
course) (Mame of the School a'CuIIn:ng' University and the year in which the course was completed.)

VERIFICATION

I, the deponent, above named, do hereby verlfy and declare that the contents of this affidavit are tnue and correct (o the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declers (hat :

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

th) L. my spouse, or my dc:pt:mdcnt: do not have any asset or liability, other than those mentioned in items 5 and &
aubove,

vcriruda.&na?!!.....,,,.,.,1has1h=....§d!.-..£’.hy ...... ,-......ayar.....grr:F:z..'l%.LE: ........ 20160 o

c;)/%@lf

DEPONENT




Note: T-ATavit should e Fled st by 370 FRT 57 e Tasr do of filing nominations. i

2. Affidavit siiould be sworn before ah Usth Commissioner or Magistrate of the Firsi Class v before a Notary
Publiz,

3. Al columns should be filled up and no column to be lefi blank. If there is no Information to furnish in respuct of
any item, either “Nil" or “Not applicable”, as the case may be. should be mentioned -
4. The affidavit should be either typed v written legibly and neathy,
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